IN THE CENTRAL ADMINISTRA’i‘IVE TRIBUNAL

KOLKATA BENCH, KOLKATA

" 0.A. No.350/00 |0 & 2 of 2018

M- 4’35‘0/59-0 2018
1. ANIL KUMAR PRASAD, son of Late

Bhrigunath Prasad, aged about 37
years, residing at Village ‘Chakla, P.O.
Chan_dua, P.S. Brizpur, District : North

24-Parganas, Pin-743145, West Bengal.

2. SMT. CHINTA DEVI, wife of Late
Bhrigunath Prasad, (Ex. Tech III

employee, Ex-T/No. 24063 in the Shop

- No. 24" C&W under Eastern

Railway/Kanchrapara) aged about g3

years, residing at Village- Chakla, P.O.

'Chandua, P.S. Brizpur, District : North

04-Parganas, Pin-743145, West Bengal.

... APPLICANTS

VERSUS

1. UNION OF INDIA, service through
the General Manager, Eastern Railway,

having its Office at 17, Netaji Subhas

'Road, Fairlie Place, Kolkata-700001.




2. THE CHIEF WORKS MANAGiBR,"
Eastern | Railwaijr, Workshop
Kanchrapara, P.O. I_(anchrapara,‘ P:S.
Bizpu;', District : No_rth 24-Parganas,

© Pin-743145.

3. THE WORKSHOP PERSONNEL
OFFICER, Eastern .Railway, .‘Workshop
Kénchrapara, P.O. Kanchrapara, P.S.
Bizpur, bistﬁct North 24—Pérganas, Pin-

743145.

‘ 4. THE ASSISTANT PERSVONNEL‘
| OFFICER, Eéstérn Railway, Workshop
‘Kanchrapara, . P.O. Kanchrapara, P..S; v_
Bizpur, District North 2'4—Parga_nase Pin-

'

743145,

... RESPONDENTS

N




CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
KOLKATA

No.O.A.350/1042/2018 Date of order : 7.9.202!
IVI.A.350/520/2018

Coram : Hon’ble Mrs. Bidisha Banerjee, Judicial Member

ANIL KUMAR PRASAD & ANOTHER
VS.

UNION OF INDIA & OTHERS.
(Eastern Railway)

For the Applicant . : Mr. B. Chatterjee, counsel

For the Respondents : Mr. D. Basak, counsel
ORDER
Ld. counsel for both sides were present and were
satisfied with the quality of audio/vided during hearing.

2. This matter was taken up by Single bench in view of the
revised list dated 04.04.2000 issued under Sub-Section (6) of

Section 5 of the Administrative Tribunals Act, 1985. As no




complicated question of law was involved, the matter was

taken up for disposal with the consent of both the parties.

3.  The M.A.350/520/2018 which is for permission to file
joint application under Section 4(5)(a} of C.A.T.(Procedure)

Rules, 1987, stands allowed.

4. The applicant No.l being the.son of Late Bhrigunath
Prasad and applicant No.2 being the wife of Late Bhrigunath
Prasad have jointly preferred this O.A. to seek the following

reliefs:-

“a) An order do issue directing the respondents authority to
quash and set aside the impugned order dated 12.05.2018 issued
by the Workshop Personnel Officer for Chief Works Manager,
Eastern Railway, Kanchrapara; »

b) An order do issue directing the respondents authority to issue
appointment on compassionate ground in favour of the applicant
No.1 in any post within a very reasonable time;

¢) An order directing the official respondents to produce/cause
production of all records relating to the subject matter of the
case;

d) Any other appropriate relief or reliefs as your Lordships may
deem fit and proper.” ’

5 The order dated 12.05.2018(Annexure A/13) impugned

in the present O.A. reads as under:-
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6. A bare perusal of the said order reveals that admittedly and
indubitably the authorities have miserably confused the issue of
disbursement  of settlement dues and grant of compassionate

appointment 1o the legal heir of the deceased employee.

7. This Tribunal has recorded in its order dated 24.03.2021, in
regard 1o 0.A.545/2018 filed by one, Hira Devi that, “reportedly she
passed away in July, 2020,” and directed the respondent authorities to.
depute an Inspecting Officer “to éscertain the status of the applicant,
Hira Devi and to furnish a report to that effect”. In regard to the
present Q.A. ie. 0.A.1042/2018, Ld. Counsel for the applicant was
allowed to produce an 6rder of this Tribunal ‘in 0.A.1134/2018(Manoj
Sharma vs. Union of India) which was upheld by the Hoh'ble Apex
Court. The respoﬁdents were directed to take instructions in regard.to

applicability of the said ratio to the present O.A.

Pursuant to such directions Ld. Counsel! for the respondents Mf.
D. Basak submitted on 03.08.2021 that a Welfare Iﬁspector was
deputed .in terrrlivs of the earlier direction of this Tribunal and such
Inspector upon enquiry from the n'eighbqurs of Hira Devi reported that
she had e-xpired and the respondents have admitted the fact that the

applicant No.2 in the present 0.A., namely, Chinta Devi is the first v;iife

and applicant No.2 i.e. Anil Kumar Prasad is the son from the first

wedlock of the deceased employee with Chinta Devi. Itis also noted

that T.S.4 of 2014 preferred by Hira Devi, admittedly the 2™ wife of the




deceased was withdrawn and an order to that effect dated 12.04.2016

was annexed as Annexure R/2 to the reply.

Annexure A/11 to the O.A. dated 09.04.2018 reveals the following

status of the final settlement dues of Late Bhrigunath Prasad:-
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8. in view of such admitted position that the present applicant No.2
is the first wife of the deceased employee and the apptlicant No.1 is the
son of the deceased employee from his first wife Chinta Devi, the
respondent authorities are directed to process the claim of the
applicants fbr employment assistance  of applicant No.l on
compassionate ground, and pass appropriate orders within a period of
three months from the date of receipt of this order.

(Bicﬁéhg\ B’émerjee)
judicial Member
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